
5981 Saklries and AGRAHAYANA 29, 1885 (SAKA) Constitution 5982 
Altowances of Members 
of Parliament (Amendment) 

Bill 

Mr. Deputy-Speaker: The question 
is: 

''Tfhat the Bill, as amended, be 
passed.". 

The motion was adopted. 

14058 .... 

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

THnrrv-FmsT RIlPORT 

Shri Hem Raj (Kangra): Sir, I beg 
to move: 

"That this HoUSe agrees with 
the Thirty-first Report of the 
Committee on Private Members' 
Bills and Resolutions presented 
to the HoUSe On the 18th Decem-
ber, 1963". 

Mr. Deputy-Speaker: The question 
is: 

"That this HoUSe agrees with 
the 'J.1h.irty-first RePOrt of the 
Committee on Private Members' 
Bills 8nd Resolutions .presented 
10 the House On the 18th Decem-
ber, 1963". 

The motion was adopted. 

Shri Har! Vishnu Kamat.h: The Re-
port having been adapted, I only 
wish to move that the time for the 
Bill mentioned in that report-Bill 
for the disclosure of Assets of Minis-
ters-may be ex·te1'llded. 

Mr. Deputy-Speaker: We have not 
yet taken up that Bill. 

14.59 hrs. 

SALARIES AND ALLOWANCES OF 
MEMBERS OF PARLIAMENT 
(AMENDMENT) BILL*-(Amend-

ment of sections 3 and 6) 

(Amendment) Bill 

... r1 Ifo "'(0 ~ ( ~  : 
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Mr. Deputy-Speaker: The questioa 
is: 

"That leave be granted to in-
trod'UJce a Bill further to amend 
the Salaries and Allowances of 
Members of Parliament Act, 1954". 

The motion was adopted. 
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HINDU MARRIAGE (AMENDMENT) 
BILL-(Amendment of section 5).-

IItT Ifo ,",,0 ~  : il ~ ~ 
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Mr. -S~  The quemion 
is: 

"That leave be granted to in-
trodUCe a Bill further to amend 
the Hindu Marriage Act, 1955". 

The motion was adopted. 

q1 Ifo \'1'0 lI"""nor ~ l£<'r f<n'f 
~ 7 I ~ 

15 hrs. 

CONSTITUTION (AMENDMENT) 
BILL-(Amendment ~  articles 84 

and 173). 

Shri Hari Vishnu Kamath: Sir, I beg 
to move for leave to introduce a Bill 
further to amend the Camrtitution of 
lntjia. 
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is: 
Mr. Deputy-Speaker: The question 

"That leave be granted to in-
troduce a Bill further to amend 
the Constitution of India." 

The motion was adopteil. 

Shri Hari Vishnu Kamath: Sir, 
introduce the Bill. 

15.01 hrs. 

CONSTITUTION (AMENDMENT) 
BILL-(Amendment of article 

343) ---{:ontd. 

Mr. Deputy-Speaker: The Rouse 
will now take up further consiideration 
of. the following motion moved by 
Shri C. K. Bhattach.aryya on the 22nd 
November, 1963:-

"That the Bill further to amend 
the Constitution of India be cir-
culated for the purpose of eliciting 
opinion thereon by the 31st March, 
1964." 

Shri D. C. Shanna was on his legs. 
He is not here DJ(TW. 

Shri IIajarnavis: Only 14 minutes 
are lett. 

The Minister of State in the Minl8try 
Of Home Mairs (Shri Hajarnavis): I 
shall fl.n:ish within 10 minutes. 

Shri Hart Vishnu Kamath: The time 
may be extended. Speak a little in 
Sanskrit also! 

Shri Hajarnavis: I wish 1 COUld. 
Sir, I regret that I am unable to 

'Icoopt the motion of the bon. Member. 
I am one of those who, though no' 
proficient in Sanskrit, have very great 
regard ancl affection for Sanskrit, and 
.:>ne of the minor dissatisfactions in 
life which I suffer from is my wholly 
inadequate knowledge of Sanskrit. 
Sanskrit, of couxse, is the fount am-
head Of OlIT cultural life. It has a 
very riCh Hterature, and as I expressed 
at the other place, two days back, no 
study Of the northern languages will be 
complete without a knowledge of 
san.<;jkrit. Of course, I am not corn-
petent to speak of the Southern 

languages. But am told 'that 
Malayalam and Telu:gu have also a 
very large percentage of Sanskrit 
words. 1 am quite sure that no one 
can be tl uent or proficient in Bengali, 
Marathi or Gujarati unless he has ade-
quate knowledge of Sanskrit. Sans-
krit, with its almost perfect grammar, 
with its highly developed science 
of Alankaras which is adopted 
in the vernaculars in the 
regional languages, ought to be-
regarded as a necessary 9LIbject of' 

study, at least in the secondary stage. 
Speaking 1Ior myself, I am one of thoSEt 
who feel like that. But all this will 
not permit of its being p;.escribeci as 
the official language. When a census. 
was conducted in India, not more than 
500 people claimed to speak in Sans-
krit, so that the very pre-condition. 
the actual necessary condition: 
for a language ro be pres-
cribed as an official language, that is 
to say, the language in Which Govern-
ment transacts its business, is wanting, 
in this particular language. Therefore 
I must oppose the motion for circula-
tion. 

Dr. MI. S. Aney (Nagpur): That is 
not the object of the Bill. The aim of 
the Bill is to include Sanskr1t as a 
co-official language. 

Shrt IIajarnavis: Even tor describing 
it as a co-official language there must 
be some !llJ:bstantial number of persons 
who speak it. It was SUIgIgested by 
the Sanskrit CommIssion !\!hart it shou}, 
be used for certain official purposes, 
ceremonial purposes. I believe it is 
still lISe.d in mY awn university. For 
instance in the NaSlPur University 
cOlWocafaon is conducted in Sanskrit. 
Then many of our own motJtoes are 
also 'in Sanskrit. For instance, oveI" 
the very august Chair Wlhich you a.r.e 
now occupying there is a Sa k~  

inscription: ~  - ~a-  The Air 

Force and the Navy mottoes are 
also in Sanskrit. Sanskrit can cer-
tainly . be used so as to lend 
dignity and decorum and a ~

tain amount of traditional authonty 


